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P!ehrJ. Ayub 

CENTRAL AD PII NlSTR All VE TRIBUNAL 

ALLAHABAD• B£: NCH 

Original Applicatien Ne. 1091 ar 1992 

• 

• • • •• Pet 1t iener 

Varsus 

Union of I rWia a,_ Ora •••• •. Res pendente 

HO N' Bl( ffi, JlJST ICE R,K • VARr'!A.t.-l!&.• 

( By Hen. Mr. Just ice R.K. Varma, V. c. ) 

By this 11etit ien filell Untler Sectien 19 ar the 

Atlminiatrative Tribunals Act 19BS, the 11etitiener haa 

claimed appoint•ent en c•~~paas ienata greuM an the p1st 

af leuar Divisien Clerk. The petitiener's father late 

Shr 1 Sbar i rullah was uerlr. i.ng •• Superv iaer B/S Gr. I unaer 

the resparw:ient n1.2, as a civilian empleyee. He tliell in 

harness •n 9.9.88 laavir.g behintl his wife, 5 enempleya; 

sens and 2 u.-arrietl ••ughters. Tho \litlew er the tleceasetl 

ma•e representation to tl:'le respendenta rer giving suitable 

app•intment t• her aen, the petitianer. as the f'a11ily waa 

in intligent circumstances. fWiare than tv• yaers arter the 

Geath Gf th• tleceasetl a oemmunicatien •ate• 9.1D.90(Annexure 

A2 te the petitien) frorn the rupontlant ne.2 was received by 

the 8eCE:2S&II's willow intimating her that h er son's name 

is regist~•• in the waiting list at sl. ne. 78 r•r the 

p•at of LDC. Apparently the uaiting list is fer glving 

appeintments en cempsss ienate g-rounds·. 

2. It was s ubmitt •• en bellal f er the pet itiener 

that almeet 3 years have passell since the int imat ian received 

frem the Resp•ndant Ne.2 that the pat it ionex- 1 n nam• ie 

regiaterell in the waiting list at sl. n•·· 78 fer ce~tpaasie 

nat Q appointment t• the pest ef LOC anti yet the p etit iBner 
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haa nt1t been g ivan e ny app•intment~ 

Th• r .. ,..,.enta in their reply have net 

given any ,.etaUs abDut the •Nths er the ••pleyees 

whose ramily meMbers were in the waiting list~ Tho la~o.~ 

lai~ •ewn by the Surareme Caurt in he caaa er •s,t, Su!bl!t 

Geeain anll Ora, \Is, Unien er ln~i1 anti Ot:s( A,l,R 1989(SC) 

1976) eMphasizes that the appeintment en cempassionate 

grouncf sheel• ba preville• iaunaiiately t• reaeem the f'a~nily 
t 

in llistreas an• it is impr•per te keep such caaaa pen•Hng 

fer years. Ir there ia ne suitable p.st ror appoirttment, 

supernumerary peats should b& create• ta acoammatfate the 

petitioner • 

tJaving hearll the learn•• caunoel rar the 

parties an• having cansideritt the fact that the petitienar 

UJaa already en the ap.,revetf ~o~aiting liSt er the resp•ndenta l 

fer appeintment te tha pest ef' LDC en ce111paasieneta greun• 

as far back as 9.1 o.9o, I finll it t() be a fit cas o rar 

applying the prinoiplo lai~ -awn in t he cas e ef •Smt. Sushma 

Gesa in an~ Ors(Supra ). 

s. Aocerllingly• this petitien ia allayotl•• The 

re&pandents are eirectett to appeint the petitiener en a 

• uitable p•~t within o ,.erie a ef three mentha fr•" the 

•ate ef receipt ef thie ercter~e 

There shall, hauevar. be ne erllar as te costs. 

((_ k.:~ 
V .Leo Chairman 
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